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MR. CHAIRMAN. The debate on 
this Bill will continue on the Appropri
ate Friday.

17.30 hrs.

HALF-AN HOUR DISCUSSION

Raid on the Residence of a Director 
or A nand Bazar P atrika, Calcutia

SHRI JYOTIRMOY BOSU (Dia
mond Harbour). This paper 
Anand Bazar Patnka, is a monument 
oi CIA’s success in infiltration m India 
in  a vital sector of our society It is 
a congregation centre for that purpose 
Let us find out irom the Home Minis
ter how many Anand Bazar Patrik, 
people have visited the USA as their 
guests during the last five years On 
the one hand, the leaders are shout
in g  from the roof-tops about CIA 
activities m the country, on the other, 
the Anand B a za r  Patnka is flourish
ing

These people have sold their con
science to the American lobby They 
congregate there and payment is dis
bursed to them by the Anand Bazar 
Patrika authorities Shri Abhik Sar- 
kai one of the directors, who is the 
eldei son of Shri Ashok Sarkar, is a 
reporter of the Asian News Service, 
t subsidiary of the International Press 
Institute Asian Division This Insti
tute is a CIA loint passed in Hong
kong Manila and may other places

I's it not a fat I that Shu Abhik 
Sarkar got an accredition from the 
Wost Bengal Government’*. Informa
tion and Publicity Department’ They 
were continuously using illegal y the 
Anand Bazar Patrika and Hindustan 
Standard telex system I w art to 
know what the intelligence wing of 
the Post and Telegraph Department 
does

I had raised the point in the Consul
tative Committee of the Home Minis
try. The Minister of State in the 
Ministry Shri Pant, had replied They 
had praised the Ananda Bazar Patrika 
for the role it played m the freedom 
struggle.

“About sending the news to 
America, the Post and Telegraph
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Department had Rone into the 
matter The person who sent the 
news was not connected with the 
paper Anyhow the Government 
were looking into the matter”

We want to know from him today 
what they have found after that

This is a most dangerous and anti- 
national piece ot work During the 
Indo-Pakistan war, without going to 
th ' censer tms was done Out oi 
many on y one has b®en detected 
accidentally, on 10th December 1973 
It was sent by Shn Abhik Sarkar I 
am reading out the number of the 
creed 10th December 1971 H x 461(1 
ANACRV ANANDA CA 321 Y Abhik 
Saikar This was sent out ot the 
country in contravention of the rules 
and laws m force to help certain lob
bies which were waging a campaign 
against the Indian Government and 
their activities

Unfortunately a wrong statement 
was made m the Consultative Com 
mittee It was said that it was not 
sent by Shn Abhik Sarkar But 1 
have got a true copy I can authenti
cate it if you like, and la> it on the 
Table This shows that the Director 
of the Ananda Bazar Patnka Shri 
Abhik Sarkar, had sent the creed 

The UNI sent out a creed giving out 
this news But the head man m Anand 
Bazar Patnka phoned up every news
paper and requested them to gag it 
This is a long 3-page creed I have 
before me I will read one or two 
extracts from it which will make you 
shiver m anger It says

“There can however, be no bar
rier strong enough to ho d a de 
termmed army as Hitler so well 
demonstrated when he had over
run Holland during the last world 
war”

Another one—it says

"Reports reaching London from 
Dacca by odd telephone connection 
that managed to get through ’
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This is the condition, this is the 
position with regard to this Who is 
this Hitler may I ask my friends m 
the Congress Benches* Let us find out 
rhis is a specific ofience against the 
nation and the country The Defence 
of India Rules are quite clear on the 
subject It says

Any person who delivers an\ 
postal article for transmission 
either by indirect route or other
wise in such manner as is ealeu at- 
ed to evade examination by a cen
sor shall be punishable with im
prisonment which may extend to 
five vears ot with fine or with 
both’1.

I should say some police officer m 
Calcutta did some work and this young 
man was taken into custody taken to 
Lai Bazar police headquarters and in
terrogated for long hours Our mfoi- 
mation is that their house was search
ed If Government deny that the 
house was searched it is still a more 
serious matter, because I want to ask 
why it was not done Then the pres
sure came from the top and every
thing was dropped We opposed de 
tention without trial But we have 
seen how 78 year old Parliamentarian 
Syed Badrudduja was arrested and 
detained under the MISA tor one vear 
and after that he was again arrested 
But in one year's time no charge- 
sheet was given Only five per cent 
of the smugglers are caught, and this 
is also a case like that

Then, we want to know from the 
hon Minister what remuneration this 
Anand Barar Patnka has been getting 
This boy has been getting in foreign 
exchange from the American counter
parts We want to know, because 
there are frequent trips to America 
and other foreign countnes, afcd lavish 
living with their wives and aides. 
We want to know where they find 
monev from We know they always 
maintain Shikandies in different count
nes where they say "'We have a 
London office; a New York office, and 
an Amsterdam office ” Under that
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Shikandy's garb, they go on taking 
money and they go on enjoying them
selves outside. We want the full 
details of the numbet ut officers, the 
cost and the foreign exchange sanction
ed.

This paper has got a very inglorious 
past. You know the role of a news
papers in every country, is to educate 
the masses, elevate the idea ol the 
masses, and unless newspaper-owners 
are true patriots atm have true integ
rity, they can rum the country. This 
House must judge today and now, 
whether the present ownership, al
though mostly Government-financed, 
can be a.iowed to handle and continue 
m the ownership or a Commission ol 
Inquiry should be instituted and the 
paper taken over under a trust.

They have a unique record of black- 
marketing. Only the other day, the.v 
were caught redhanded while black- 
marketing 4,322 maunds of newsprint 
at more than double the price Here 
is a letter from the Minister which 
says:

“Please refer to your letter dated 
so and so, regarding the misuse 
of newprint by Anand Bazar Patri- 
ka and Hindustan Standard. This 
happened. After a detailed en
quiry, it was decided to eflert a 
reduction from the quota for the 
subsequent years the quantity of 
newsprint found to have been mis
used and to debar them from 
obtaining licence

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): Sir, may I ask 
a clarification from you? My hon. 
friend asked a question and the Gov
ernment gave a reply. Then he said 
the reply is incomplete, is not up-to- 
date and is evasive. Now, he is rais
ing matters which are not in the main 
question at all. T cannot possibly 
off-hand answer the points he has 
raised. But it goes on record, and 
they got publicised. It is fair to any
body?

MR. CHAIRMAN: 1 would request 
Mr. Jyotirmoy Bosu to be relevant to 
the point and kindly confine himself 
to the points which arise out of the 
Unstarred Question No. 1232. It there 
are ancillary points, 1 would request 
him not to bring them, because other
wise he would not be able to get an 
oxftet reply.

SHRI JYOTlRMOSf BOSU: I submit 
that he can reply as far as possible. 
About the rest, we have many times 
«ot the replies from the Ministers, 
wec'duse, the paper’s entire background 
hould be made known. If ycu will 

kindly allow me a few more minutes; 
thank you very much.

** .for the import of new print
ing machinery etc.”

T iat is the background of this paper.

Then, who does not know about this 
newsprint racket? Pious inspectors 
are sent from Delhi. They get cash 
plus pleasures. We want to know; 
whenever it is convenient Government 
can tell us and lay it on the Table 
why no prosecution was instituted 
against Anand Bazar Patrika. 
Although they were caught redhanded 
in indulging in black money in news
print, why their al'otment was not 
totally stopped? How many times 
have their godowns been inspected for 
physical verification during the last 10 
years? Where did those inspectors 
slay; who provided the transport, 
whether they stayed in luxurious 
hotels and who had paid for them: 
and the personal assets of these news
print inspectors must be examined by 
Die Government.

It is an open secret that this coun
try is flooded with blackmarketmg in 
newsprint. The Chief Minister of 
West Bengal had announced—

MR. CHAIRMAN: The hon. Mem
ber's time is up,

SHRI JYOTIRMOY BOSU. I usually 
prt 15 minutes.

Director Of 338
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MR. CHAIRMAN: No, no 10
minutes. We have four Members 
wanting to put questions under the 
rule 55(5), Please co-operate with 
me. You may have two minutes 
more.

SHRI JYOTIRMOY BOSU: Four
minutes, because already two or three 
minutes have been taken up by the 
Minister. Now, the hon. Chief Minis
ter of West Bengal said that anybody 
who defau’ts in provident fund money, 
any employer, will be punished under 
the MISA. Mr. Khadilkar said that 
severe punishment will be inflicted on 
those who misappropriate provident 
money.

The Congress resolution says that 
they should be hanged by the nearest 
lamp post. Where are the lam posts 
today? The newspaper owners sermo
nise from the top of the dais. Anancl 
Bazar Patrika was caught misappro
priating Rs. 13.42 lakhs. It was a 
very recent thing. It was the money 
of the employees. We want to know 
what steps have been taken against 
them. For years together the E.S.I. 
deposits, L.I.C. salary savings, Co
operative loans cuts from salary, all 
these things were there. The auditors 
also had been de-licensed and prose
cuted before the High Court. They 
also swallowed the money from the 
Rabindra Memorial Fund, about Rs. ID 
lakhs. It is a family concern of a few 
people and I shall read but from the 
statement of the Press Registrar; Asoke 
Kumar Sarkar Aloka Sarkar, Aveek 
Kumar Sarkar, Arup Kumar Sarkar 
and Adhip Kumar Sarkar. They are 
the Anand Bazar Patrika Private 
Limited, they are the directors. That 
is really diffusion of ownership, father 
and sons. What happened to the small 
newspaper Finance Corporation? That 
is how public money is being given. 
The loans outstanding for payment 
from nationalised banks to the Ananda 
Bazar Patrika is to the tune of about 
Rs. 70 lakhs. It was given in reply 
to my question. There is no fixed 
date for the repayment of this loan.

With Government money and with 
people’s money these persons are 
creating havoc in the country and are 
acting as agents of the most unfriendly 
countries.

I regret to say that the Hon. Prime, 
Minister had chosen to go to the 
Golden Jubilee Ceremony, Perhaps 
she was not aware of these things at 
that time. When Dr. Rajaram Mohan 
Roy’s 150th Birth centenary was 
celebrated she could not attend for 
want of time. This is a matter of deep 
regret. I want to say that the whole 
thing shou’.d be laid on the table of 
the House and a Commission be con
stituted and thorough enquiry be in
stituted. Government should create 
a trust and take over the ownership 
of the newspaper because most of the 
money of this newspaper belongs to 
the Government.

SHRI GADADHAR SAHA (Bir- 
bhum): I want to know from the 
Minister whether the Government 
knows the details of the Asia News 
Service and if so what they are.

SHRIMATI BIBHA GHOSH GO- 
SWAMI (Nabadwip): I want to know 
from the hon. Minister the number of 
persons invited to United States in 
the last five years from Ananda Bazar 
Patrika and the reasons thereof.

SHRI AJIT KUMAR SAHA (Vishnu- 
pur): I want to know whether at any 
time Ananda Bazar Patrika had been 
searched and if so the details.

DR. SARADISH ROY (Bolpur): I
want to know whether the Director 
Abhik Sarkar was taken to Lai Bazar 
police station at Calcutta for interro
gation on some allegations or whether 
he was examined by the Central Police 
for this allegation or any other alle
gation and if so what has been the 
outcome of those interrogations?

THE MINISTER 0F  STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT) i I tried to raise 
the point while rtiy friend was speak
ing. ' ”
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. · ... SBRI. JYOTIRMOY BOSU: Whatever 
i.··' ····1 l .•.. , ....... ··. ·. 

he . can covet 'in the reply, lie may. 
Vvhafever " ne . 'can~ot cover "now, we 
can get later. · We have been able ·to 
optain such replies from th~ Minis: 

. te;s-. : i unders:tahd' that for the Rome 
· lVIihister "t o .. -cov~J.t Information an.cf 

Broadcasting,· :Foreign ·E~ch'ange and 
so many other things is not possible: 
f"hav'e riot lost si'ght of lhat fact. 

SHRI K. C . . PA~T: I am glad he 
1 lia'S · not lost Sight of' it. 

MR. CHAIRMAN: He accepts. their 
i:relevance. 'I' : .. ' 

SHRI K. C. PANT: That makes his 
reference all the· more cutpab:e. Know.:· 

"· ing' full "well ·-tbat I will -n.9t . be able 
to answer he puts certain 'questions 
which go . on record. Is it fair? That 
is a point I was raising. 

I had carefully seen the question 
whieh he had raised on 22-11-1972 and 
the question is whether, · recently, the 
Calcutta residence of a director of 
Ananda Bazar Patrika Private 
Limited, Calcutta was raided by the 
Police; and whether in the course of 
the said raid the Po'_ice recovered cer
tain papers, etc. 

"Whether the Director was taken in 
police custody on charges of send
ing anti-Indian despatches to the 
U.S. Papers during the last Inda-
Pakistani war; and if so , the main 
features thereof?." 

The reply was, 

"According to information receiv
ed from the State Government in 
May, 1972, neit'.ler the house nor the 
office of Shri Abhik Sarkar was 
searched by the Police. Further 
developments, if any, are being as
certained from the State Govern-

• ment." 

The reason for giving this reply was, 
although the question was tabled in 
November, an earlier question had 

oeen tabled in May when the Bengal 
·a overnment liact'· given ·-us s'ome infor
ma,ion, which 'we had 'supplied in 
answer to t:ie original question.. We 

-Qld 'riot get a reply . i'n -ti~e to this 
q·uesticin. So, foste.ad .of saying we 
a :e ~ollecting inform a.ti on, we repeat
ed· the . informatio'n av~Lable with us. 
n~. op3e.c~~d - that. i~ -'?-'·~~ not up to 
date. :l."he objection is well . taken, but 
there is· no -question of ev<1sion. We 
have statetl t!H!tr'riy 'iri' Ttie' r!:!ply that 
according to the information ·supplied 

' 15:/th~ · S't'ate c6vernmen1 hi 'M:aY., 1972, 
tnis' is ' tb.e" position."~ After receiving 
hi~" notice, we' again enq~ired' from the 
State '"ti·ove'rnrrient as·· fo ' whetner · any 
s.udi 'rain' nacl' taken ' pla.'ce'-or any 
air~ctor tad l:Seeii -taken frito :.,police 
cust bCiy. 'ACcording to the in fO'Fmation 
sent to us, no such raid ~or .. arrest 
w .:is r eferred to in the question asked 
by my hon. friend just now was made 
by the State police authorities. This 
is the information sent to us by the 
S tate Government as on 25th Novem
ber, 1972. We have again confirmed 
this following the notice given by the 
hon. member. Therefore, t'.le allega
tion by the hon. member that the reply 
was e vasive is certainly unjustified. 
The basis 0 :1 which he is proceeding, 
viz., there was a raid, certam papers 
were recovered, etc., is not correct. 

SHRI JYOTIRMOY BOSU: It has 
come out in the press and it has not 
been contradicted. 

SHRI K. C. PANT : I am giving the . 
information given to me by the State 
Government. I do not know what is 
the basis for the whole question. ' 
cording to the information given by 
the State Government, the raid did 
not take p~ace. 

SHRI JYOTIRMOY BOSU: You are 
bent on shielding them. 

SHRI K. C. PANT: It is not a ques
tion of shielding them. It is a ques
tion of fact. 
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jdSR CHAPMAN He has read out 
the question and the answer. It says:

“Shn Jyatirmoy Bosu to raise a 
discussion on points arising out ol 
the answer given on the 2 2nd 
November, 1072 to Unstarred Ques
tion No. 1232 regarding raid on the 
residence of a  Director of Ananda 
Bazar Patrika, Calcutta.”

Kindly don’t interrupt.

SHRI JYOTIRMOY BOSU: I hate to 
interrupt. But interruption is within 
my right We have categorically 
asked whether a telex message was 
*ent without going to the censer and 
wMh$? a director was interrogated 
at Ananda Bazar or any other police 
station.

MR. GHAXBMA& Nothing which is 
not relevant to the raid need be an
swered Jay the minister.

SHBI JYOTIRMOY BOBU' You 
occupy the Chair* once in a blue moon 
and you say like this1

SHRI K. C. PANT- That mean* 
since no raid has taken place, I really 
cannot say anything. In consideration 
of your ruling, I think I should stop 
here

17.5* toft.

The Lok Sabha then adjourned ttft 
Eleven of the Clock on Monday, De
cember, 4, 1972/ Agrahayana 13, 1894 
CSaka)
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